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J OFFICE OF THE PRINCIPAL DISTRICT 8! SESSIONS JUDGE

NORTH-EAST DISTRICT :  OOMA COURTS, DELHI.

ORDER

In partial modification of this office earlier order no. 8326-8340/Jucil./N
E/KKD/Delhi/2025 dated 13.10.2025. case mentioned at serial number 33 be transfered to the
Court of Sh. Babru Bhan. ASJ-04 instead of the Court of Ms. Twinkle Wadhwa. AS-J-02.

The modified table containing updated serial numbers is as given below:

'I‘ra.nsferor Court [2]
[1]

Cases at Serial Nos. Name of Transferee Court if
Name of the in the enclosed list. [3}

Sr. No. 1 to 14
Ms. Sukhvinder Kaur,

Sh. Balwinder Singh, ASJ
(FTC)

Principal District 8: Sessions Judge Sr. No.15 to 31 8: 33 7 C C
S11. Babru Bhan. ASJ-04

_»-- - f ‘_"Q:>_ Sr. Na. 32 @547» . W
Q1 Iii! .-QIQIRQ ‘except 33 "W Twinkle Wadhwa,ASJ-02 i

____p in 0?} ‘Cr. No. 48 i Sh. Aashish Gupta,lDJ-7072 __
6; *

/3
564/é‘

ls2..-. . 5

/z/I

"l

.. 6 '4 '4 5 Q vi
~~ * we es“/ .

liq 2 0 ' 3 “I q -
No. _p/Judl./N-E/KKD/Delhi/2025

Copy forwarded for information and necessary action

(s 1?mm)
Principal District 8: Sessions Judge.
North-East District.
Karkardooma Courts. Delhi. -

Dated:

1. The Registrar General. I-Ion‘ble High Court of Delhi. New Delhi.
2. The Principal District 8: Sessions Judge [HQs). Tis I-Iazari Courts. Delhi
3. The Judicial Officers concerned with the request to direct the concerned oificial to

paste a copy of this order. outside their Court Rooms/Ahlrnad Rooms.
4. The Chief Public Prosecutor. North-East District. Karkardooma Co1.u'ts. Delhi
5. The Secretary. Shahdara Bar Association. Kai-lcardooma. Delhi. to display this order

on the notice board. for the notice of all the Lawyers/Litigants.
6. The In-charge. Lock-up. Karkardooma Courts. Delhi.
7. The Administrative Officer [Jucll.] of Administration Branch/Filing/CJM Office and

9. R 8: I Branch to upload the same on LAYERS.

uacilitation Center. North-Eas District. Karkardooma Courts. Delhi.
\,8./'!l‘_he Website Comn1ittee.§l‘/is/léizari Courts 8: Karkardooma Courts. Delhi through LAYERS.

10. Ahlmad of the concerned Courts. for information and necessary compliance.
11. The Care Taker. North-East District. Karkmdooma Courts, Delhi to display the same

on the notice board of this court complex premises for information to all concerned.
12. PS/Reader to the undersigned.

Principal D1 tfict 8: Sessions Judge,
North-East District.
Karkarrlooma Courts. Delhi

_ obit”
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OFFICE OF THE PRINCIPAL DISTRICT 82: SESSIONS JUDGE. ' _ .
NORTH-EAST DISTRICT : KARKARDOOMA COURTS, DELHI. ~._

ORDER

In pursuance to the o1'der/directions of the I-lon‘ble High Court of Delhi. as contained in
the transfer & posting order No. 50/ I) 3/Gaz.1A/DI-IC/2023. dated 14"‘ December. 2023. and due
to administrative exigency. 48 cases pending in the court of the undersigned [List attached] are
transfered to the courts as mentioned in Colunm No. 3. for disposal in accordance with law. with
immediate effect-

Cases at Serial Name of Transferee Court
Name of the Nos. in the [3]

Transferor Court enclosed list.
(11 [2]

C Sr. no. 1 to 14 T . C T." C
. B S ,MS. S finder Kant‘ \ Sh alwmder mgh ASJ [FTC]

Principal District 8: Sessions Judge Sr. No.15 to 31 Sh. Babm Bham ASJ_o4

V §1'. No. 32 to 47 Z1 (Ms. Twinkle Wadhwa. ASJ-02 .
_ W _g 7 , Sllljifl. as Sh. Aashish oup€£.oJ¢o2T f pl

The Ahlmad/Asst. Ahlmad of the Transferor Court is directed to send the
files/records/proceeclings to the 'l‘run.=.i'eree Court in all respects immediately. with the
instructions to the parties or other cmivemed/witness/applicants to appear before the Transferee
Courts on the date fixed and ensure that the list of transferred cases is displayed outside the
Court room and Ahlmad Room so that no ll.'1COI'lV€1'li8I'1C(‘ is caused to the lawyers and litigants.

Besides the above cases mennmu-d tn the list. if there is any connected matter left. the
same be also sent to the transferee com‘! alongwith the main case.

The order be uploaded on the \\'<~l>.-lte alongwith the list of ca es.

[S Rfitrni
Principal District 8: Sessions Judge.
North-East District.

8326“ 8380 Karkardooma Courts. Delhi.
FNo. /Judi./N-E/KKD/Delhi/2025 Dated : 1

Copy forwarded for information and necessary action :-
1. The Registrar General. I-ion'b1e High (‘curt of Delhi. New Delhi.
2. The Principal District 8: Sessions Jnilgv [1-iQs]. Tis I-lazari Courts. Delhi
3. The Judicial Oiiicers concerned with tin" request to direct the concerned oilicial to

paste a copy of this order. outside tlu-tr Court Rooms/Ahlmad Rooms.
4. The Chief Public Prosecutor. North Iiasl District. Karkardooma Cotuts. Delhi
5. The Secretary. Shahdara Bar Association. Karkardooma. Delhi. to display this order

on the notice board. for the notice oi all the Lawyers/Litigants.
6. The In-charge. Lock-up. Karkardoonm (‘om-ts. Delhi.
7. The Administrative Officer (Judl.] oi" Administration Branch/Filing/CJM Office and

Facilitation Center. North-East Dist rivi. Karkardooma Courts. Delhi.
8. The Website Committee. Tis Hazari (‘curls & Karkardoorna Courts. Delhi through LAYERS.
9. R 8: I Branch to upload the same on l.AYi-IRS.
IO. Ahlmad of the concerned Courts. for inturrnation and necessary compliance.
1 l. The Care Taker. North-East District. Karkardooma Courts. Delhi to display the same

on the notice board of this court C0lH|)|<'X premises for informa on to all concerned.
12. PS/Reader to the undersigned.

Principal {‘i5"n-1'6: 8: Sessions Judge.
North-Eas District,
Km-lrardooma Courts. Delhi
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